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Bills and Resolutions

connection with the allotment of time for
those Bills. The time that is allotted for
each Bill is also stated in the report. I
move that the report be agreed to by
the Lok Sabha.
Mr. Chairman: The question is:
“That this House agrees with the
Forty-fourth Repornt of the Cqm-
mittee on  Private Members' Bills
and Resolutions presented to the
House on the 22nd February,
1956.”
The motien was adopted

INDIAN PENAL CODE (AMENDL-
MENT) BILL

(Insertion of new section 170A)
Dr. N. B, Khare (Gwalior): I beg
to move for leave to introduce a Bill
further to amend the Indian Penal Code,
1860.
Mr. Chairman: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860.”
The motion was adopted

Dr. N. B. Khare: [ introduce the
Bill.

INDIAN PENAL CODE (AMEND-
- MENT) BILL

(Insertion of new section 427A)

Shri Raghunath Singh (Banaras-Distt.
Central): 1 beg to move for leave to
introduce a Bill further to amend the
Indian Penal Code, 1860.

Mr. Chairman: The question is:
“That leave be granted to intro-

duce a Bill further to amend the

Indian Penal Code, 1860.”

The motion was adopted

Shri Raghunath Singh: 1 introduce
the Bill.

PROCEEDINGS OF LEGISLATURES
(PROTECTION O}l"L{EJBLICATION)
B

Shrl Feroze Gandbi (Pratapgarh
Distt.—West cum Rac Bareil Distt.—
East): I beg to move for leave to in-
troduce a Bill to protect the publication
of reports of proceedings of Parliament,
State Legislatures and their Committees.
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Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to protect the publica-
tion of reports of proceedings of
Parliament, State Legislatures and
and their Committees.”

The motion was adopted

Bl?hrl Feroze Gandhl: 1 introduce the
1.

MOTOR VEHICLES (AMEND-
MENT) BILL

(Substitution of section 65, etc.)

Mr. Chairman: Shri M. L. Dwivedi
and Shri 8. V. Ramaswamy are not pre-
sent here. So, we shall take up the fur-
ther consideration of the following mo-
tion moved by Shri T. B. Vittal Rao
on the 16th December, 1955:

“That the Bill further to amend
the Motor Vehicles Act, 1939, be
taken into consideration.”

Out of two hours allotted for dis-
cussion of this Bill, two minutes were
taken on the 16th December, 1955, and
therefore, one hour and 58 mioutes are
still available. Shri T. B. Vittal Rao may
continue his speech now.

Shri T. B. Vittal Rao (Khammam);
This Bill seeks to regulate the condi-
tions of work of the workers in motor
transport. The principal Act refers only
cursorily to the working conditions and
the hours of work of the workers in this
industry. There is no further provision
for transport workers. Under the exist-
ing conditions in India today, there is a
lot of scope for the development of road
transport in view of the fact that the
railway transport system has not been
able to catch up with both industrial and
agricultural development of the country.
Even railway transport, from the figures
that I will present before the Sabha, is
comparatively meagre. Only the other
day, the Chairman of the Railway
Board, while addressing the Institute of
Engineers at Bhopal, has given the fol-
lowing facts. The facts are very reveal-
ing. He has compared the routc mileage
of railway transport in India to that of
various other countries. In India, for
an area of 1,000 sq. miles, we have 27
miles of railway. In the United States,
it is 74, that is, three times that of In-
dia. In the United Kingdom, it is 204
which is 7-6 times. I have got the figures
for Canada, France and Japan which

# Published in the Gazette of India Extraordinary, dated 24-2-1956, pp. 39 to 42,
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are. definitely more than that of India.
If you take road transport in India,
you will find that we are far behind
the times. Of course, 1 am not unaware
of the facts that we have to contend
with great difficulties, but the position is
this. The ratio of population to the motor
vehicle in ltaly 1s 66, in the United
Kingdom it is 50; in the USSR it is 107.
In India it is 1,188. Even in Japan it
is 203. In Canada there is one motol
vehicle per every 4'9 of the _ﬁ:)pulation
and in the USA, it is 3:0. is is the
position in regard to transport. In a fast
developing economy like that of ours,
there 1s very great scope for the deve-
lopment of the road transport industry,
because the railways have not been able
to carry the goods and the passenger
traffic of the size obtaining here. If you
just have the figures compared with
other .countries, you will find that for
India, for one lakh of population, we
have got a railway route mileage of 9.
In the United States of America, it is
138, which is just 15 times more than
that of India. In the United Kingdom it
is 37, which is four times. In Canada it
is 272 which is 30 times. In France it is
60, that is, 6°6 times more than ours, In
Japan it is 14, that is 1'6 times more
than that of India. This gives us an idea
as to what extent the road transport sys-
tem could play in the economy of our
country.

Even regarding per capita passenger
miles, it is only 103 in India as against
181 in the United States of America,
406 in the United Kingdom, 184 in
Canada, 384 in France and 599 in the
USSR. The position is the same regard-
ing goods traffic. So, until and unless
the road transport is developed we will
not he able to progress. Today, in our
country, there are nearly four lakhs of
workers in the road transport system and
of this very nearly 80,000 are employed
in the nationalised undertakings of the
various State Governments. Then, about
three lakhs of workers are employed
under the private operators. It is very
amazing to see that though the Inter-
national Labour Organisation adopted
a recommendation—No. 67—concerning
the regulation of work and rest periods
in road transport as long ago as 1939
with subsequent madification, this ILO
convention was not ratified by our Gov-
ernment. Also, when we raised this issue
in the Lok Sabha two years ago, we
were told by the then Labour Minister
that he would be bringing forward a
very comprehensive Bill. When we asked
him about the ratification of the con-
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vention also, he said the same thing.
But today nearly after 10 years after
the modification, our Government have
not yet thought fit either to ratify that
convention or improve the working con-
ditions of the workers. I cannot under-
stand how these workers were neglect-
ed. In our country, as long as four years
ago, we brought in a legislation modi-
fying the old Mines Act, 1923, which
covered about eight lakhs of workers
employed in the mining industry. Simi-
larly, we brought in the Plantation
Labour Act in which I am told nearly
11 lakhs of workers are covered. Though
the implementation of the Plantation
Labour Act has been very halting and
even though the rules have not yet been
framed notwithstanding the fact the
Act was passed five years ago. Yet, Gov-
crnment thought it necessary that an Act
should be enacted. But, unfortunately,
nothing has been done for these wor-
kers though they are doing a very im-
portant work. If we take the figures
giving the taxes on the various consti-
tuents that go to make the road trans-
port service, we will know how much
they are. Tax on motor spirit has
brought Rs. 37 crores; tax on motor
vehicles has brought Rs. 13 crores and
so on, and the total amount comes to
Rs. 56 crores. Yet, nothing has been
done by the Government for the wel-
fare of these people. Since we are
advancing towards a socialist pattern of
society, 1 hope that at least within the
coming few months, something practi-
cal and real will be done to the wor-
kers, so that the workers will really feel
that a socialist pattern of society has
been inaugurated.

Coming to the other aspects, the
various labour legislations existing in the
country like the Payment of Wages
Act, Standing Orders under the Indus-
trial Employment Act, Employees’ Pro-
vident Fund Act etc. are not enforced
in the case of the workers in many
States, even though road transport has
been nationalised there. One has mercly
to look at the profits made by these
nationalised undertakings; they are so
huge and we fail to understand why no
legislation has been enacted for the
workers. Recently, 1 was going through
a report published by the State Govern-
ment of Mysore. There they have given
some figures of gross earning etc., in
the road transport service. In 1948-49
they had a capital of Rs. 17-76 lakhs
invested it the road transport service in
the Mysore State and the gross zarnings
dunng that riod amounted to
Rs. 1317 lakhs. With a little increase of
Rs. 4 lakhs in the capital—the capital
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went up to Rs. 21 lakhs—the gross
earnings increased to nearly 34 times.
The capital *was increased by one-fifth
only, but the gross earnings increased
to nearly 34 times. The story is the same
even with Hyderabad State. Hyderabad
was the first State in India which na-
tionalised road transport as long ago as
1932. Even after 24 yecars, the condi-
tions of the workers are not regulated
by any statutory provisions. Because
the road transport services were integ-
rated with the railways, some of the
rules and regulations applicable to the
railways are automatically applied there
to the road transport workers also.
Therefore, the condition of the road
transport workers in Hyderabad is
a little better than in other States, but
much more has to be done. The same
is the case with the various other State
Governments also, like Madhya Pradesh
or West Bengal. They have been making
good profits. Similarly, the private enter-
prises also have been making good pro-
fits. A man who started his motor ser-
vice with *one lorry or bus, within a
few years owns 10 lorries and 25 buses
and becomes a big magnate in that part
of the country. This is the story
of every private businessman. They have

been making huge profits at the
cost of the workers. The wages
of the workers are very low.
The average earning of a driver is

Rs. 45 to Rs. 55 a month. This is the
average for the whole country; let not
the Minister take the case of Hydera-
bad and say that it is higher there.
For conductors, the average is Rs. 35
to Rs. 45 per month. Of course, in some
motors transport systems like the T.V.S.
there is some sort of amenities for the
workers. But, taking the whole of India,
one finds that though the private opera-
tors or the nationalised undertakings
have been making good profits, there
is not much progress towards improving
the conditions of the workers. The
wages have been so low. In 1946 the
Rege Committee went into the condi-
tions of the various industrial workers
in the country, including the conditions
and wage-scales of workers in road trans-
port services. But he also failed to give
any award on the ground that the ser-
vices are so widespread. Therefore, a free
hand has been given to the owners to
exploit these workers. Let us take into
consideration the improvement that has
taken place in the transport system. For
example, a driver who was oaly driving
a 32 or 28 seater bus, has now to drive
a 52 or 45 seater double decker or om-
nibus; but he is not paid any extra al-
Jlowance. Nothing has been done to
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improve his conditions and the same
conditions continue. I could not under-
stand how these workers came to be neg-
lected in this fashion deliberately. In-

stead of improving the condi-
tions, our  Minister for Tran-
sport, Shri L. B. Shastri, intro-

duced a Bill in the last session to amend
the Motor Vehicles Act. What has he
done ? There are various clauses, but 1
will refer to the clauses which affect the
workers. In that amending Bill, he has
provided for increasing the licence fee
and the renewal fee for a driver from
Rs. 5 to Rs. 11, and has also enhanced
the punishment for accidents. There is
no security for these workers who are
cngaged in this very hazardous profes-
sion; on the other hand, the Bill pro-
vides for enhancing the licence fee, not
only that, but also for enhancing the
punishment for accidents.

The other day 1 was present at
the meeting of the Labour Panel
called by the Planning Commission.
There we were 'discussing the chapter
that is goin'i to be included under labour

olicy in the Second Five Year Pian.

here in one clause it was stated that
legislation would be brought for regulat-
ing the conditions of work in the cons-
truction industry as well as road trans-
port. When 1 enquired of the Chairman,
Shri Gulzarilal Nanda, when the legis-
lation will be brought, whether it will
be brought in the beginning or at the
fag end of the Plan period, he declined
to give me any assurance. He said that
the Planning Commission is concerned
only with Plan period and whether it
is enacted in the first year or the last
year of the Plan, they are not concerned
with it. After that, our organisation, the
All India Trade Union Congress, receiv-
ed the agenda of the subjects that are
going to be considered in the Standing
Labour Committee meeting which is to
be called in the month of April. This
Standing Labour Committee has not met
since August 1954. Though it is sup-
posed to meet every six months, for
eighteen months there was no sitting of
this Committec. Now this Bill will be
discussed in that Standing Labour Com-
mittee. Here again the halting and in-
different attitude of the Government
towards the transport workers is reveal-
ed by the fact that the legislation they
propose to bring forward during the
Plan period will only cover those wor-
kers engaged in nationalised undertak-
ings but not those under the private
owners.

In the Bill which I have brought for-
ward T have made a provision that no
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worker operating the vehicle, that is,
drivers as well as conductors shall
have to do more than seven hours’
work 1 have deviated from the Factories
Act and the Mines Act because of the
fact that the responsibilties which a
driver or a conductor has to discharge
in the performance of his duties are
slightly different. That is why I have
made it 7 hours instead of 8 hours.
These drivers, when they drive omni-
buses and double-deckers, get exhausted
(Exickly and when they have to drive in
the roads with heavy traffic they will
have to drive with great care and all
the sense organs have to be active. They
will have to do things with mathematical
grecision whether it is in applying the
rake or_stopping the vehicle. They
have to do that with care. That is why
1 have provided for 7 hours a day.

Then, it is a common thing in a
factory or in a mine to pay overtime
wages. On the same basis, just as we
pay double the normal rates for over-
time work done, I have also made a
provision that overtime work should be
paid at double the rate.

I have also provided for a weekly
‘off'. It is very disgusting to note that
even in well flourishing nationalised
undertakings, which have been spend-
ing huge sums of money for the cons-
truction of big offices, the workers are
not given a weekly off. There were some
cases where off was given once in 21
days. Just as the 30 lakh workers who
are covered by the Factories Act enjoy
weekly off, I have also provided for
weekly off. Even under the Minimum
Wages Act, wherever minimum wages
are applicable, weekly off is given; not
only given, but they are paid for. I
have not brought any extraordinary
provision in this Bill,

1 have provided that work during
night should be paid for at double the
rate. I think 1 need not elaborate this
point. The motor drivers have to be
more careful during night than day-
time.

Absolutely there is no provision for
medical attendance. Though under the
various Acts like the Plantation Labour
Act, Mines Act and other Acts some
sort of provision is made for the wor-
kers, here these people are left to their
fate or to their own resources to fall
back upon.

Just like other workers these workers
also should have canteens.
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Then I have asked for the provision
of rest houses for these workers. During
the night when these workers go about
50 to 60 miles away from the head-
quarters, sometimes even 100 and 150
miles, they will be able to return only
the next day or the next night. During
the night they are compelled to sleep
in their buses or in their lorries. When
it is a lorry, they are exposed to the at-
mosphere. This is nothing unusual. The
railway workers are provided with rest
houses. Our Railway Minister only yes-
terday with a little amount of gusto
announced the establishment of holiday
homes.

Shri Nambiar (Mayuram): But he
is absent today though he is the Minister
for Transport.

Shri Nambiar (Mayuram): But he
holiday homes for the employees of the
railways where the railway workers can
spend their holidays with little expen-
diturc. But here 1 am not asking for
holiday homes for the transpqrt workers
though they richly descrve it in view of
the work that they have to do. T am
asking that they should be provided with
rest homes so that they can slecp pro-
perly and they can take the steering
quite refreshed so that they can drive
carefully without any accident.

Today transport workers. especially
those who are under the private owners,
do not have facility for leave at all
1 have made provision in tiis Amending
Bill for leave. It is quite natural after
putting a service of a ycar or a few
months, in order to discharge his domes-
tic responsibilty or to perform certain
social functions or even for health re-
cuperation, to take some leuve. Today
these workers do not get any Jeave.
They are left to the whims and fancies
of the owners or the naster under whom
they serve,

After serving in this industry for a
period of 15 or 20 or even 25 years,
when he is unable, in his old age, to
carry on his duties, he is simply thrown
out, without any provision being made
either for pension or provident fund.
There are several thousands of workers,
in the nationalised industries, for instance
in Hyderabad there are 5,200 workers ;
it cannot be more than 20,000 workers,
who enjoy the benefits which accrue
from the Employees Provident Fund
Act. Sometimes, some form of gratuity
is provided. I have suggested a provi-
sion that the employees in this industry
should be made members of the Em-
ployees provident fund. There are today
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only 14 lakh workers who are covered by
the Employees Provident Fund Act. The
Labour Minister is thinking of extending
this Act to those industries covered
under the Factories Act and baving
10,000 workers. 1 earnestly hope and
{rust that the Minister will agree that this
should be done.

Coming to gratuity, of course, I have
got another Bill here, which has not
been so successful as this Bill to get a
priority in the ballot, that all workers
should be given a gratuity. There are
some industries where a gratuity is pro-
vided, however meagre it may be. In
some factories, at least 15 days’ wages
are given as a gratuity for every year of
service rendered. They get it when they
retire. The workers in this industry
should also be given this benefit.

Finally, I have made a provision for
insurance. These workers, because they
have to perform hazardous and danger-
ous duties, easily come across accidents,
bodily injuries and other things. 1 have
inserted a provision that these people
should be insured by the employers. As
I have pointed out earlier, tlge Govern-
ment is getting nearly Rs. 56 crores by
way of taxes and various things. In
view of the fact that the road transport
industry has to play a very important
and vital role in the economic develop-
ment of the country, unless and until
the workers who are manning this huge
road transport system are looked after
and statutory provisions made regulating
their conditions of work, I am afraid, it
will lead to a lot of heart burning and
a number of industrial disputes. Al‘ady,
we are having a numbér of industrial
disputes. Unless the conditions in regard
to bonus, hours of work, holidays,
wages, etc., are improved, the transport
system, I am afraid, will be dislocated
and thereby, our Second Five Year
Plan will be in jeopardy. Therefore, I
make a fervent appeal to our Labour
Minister, . . ..

Shri Nambiar: He is not here.

Shri T. B. Vittal Rao : He is represen-
ted by the Deputy Labour Minister,

Shri Nambiar: Of course, his repre-
sentative is here.

Sbri T. B. Vittal Rao: [ appeal to
the Labour Minister who has been the
President of the road transport workers
in his province. T hope he will see that
a judicial committee at least is appoint-
ed to go into the wages obtaining in
this industry. We hmve been appointing

24 FEBRUARY 1956

-~

(Amendment) Bill 918

a number of tribunals. We have a Coal*

tribunal for the coal workers, a Bank
tribunal for the bank Employees. We
are going to have wage boards for other
workers. I would appeal to the Minister
to appoint a committee to enquire into
the wage-scales obtaining in this indus-
try. This Bill has not come a day too
early. There is urgent need for this and
the time is ripe. As the nerve system of
our entire economy is concerned, I hope
and trust that the Labour Minister will
agree to this Bill.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Motor Vehicles Act, 1939 (Sec-.
tion 65) be taken into considera-
tion.” '

Shri  Bansilal (Jaipur):
oppose the Bill.

The Bill which has been moved seeks
to get section 65 of the Motor Vehicles
Act amended and it is desired that cer-
tain provisions be inserted in the place
of the present section 65. The Mover
of the Bill has laid stress upon the
pitiable conditions of the workers em-
ployed by the various transport owners.
I doubt if any piecemeal legislation or
an amendment here or there in the
Motor Vehicles Act can improve the
position. A few days back, the Govern-
ment have taken the decision-—a wel-
come action—about the nationalisation
of insurance business in the country. I
submit that nationalisation of motor
transport is not the least important. It
is overdue. 1 think that is the only way
whereby the pitiable conditions of the
workers, could be improved. I associate
myself with the feelings expressed by
the hon. Member, but I disagree with
him and oppose the Bill on the ground
that any amendment of this sort will
not help in any way. It is high time that
the Government take steps for the na-
tionalisation of the whole motor trans-
port business in the country. The hon.
Member made a point that instead of
the State Governments, the power should
be taken by the Central Government.

Shri T. B. Vittal Rao: No, no. I did
not say that.

Shri Bansilal: [ thought that was
one of the objects of the Bill. Ar;{
way, the purpose of the amending Bill
is that certain facilities should be givea
to the transport workers.

But, I think, my hon. friend the
Mover of the Bill has seen only one
side of the picture. I may remind him

I want to

-«
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that all the transport owners are not
big capitalists holding a number of
buses or trucks. I have got some experi-
ence of the rural side in this connection.
There are transport vehicle owners who
own only one bus or one truck and
they are eking their livelihood out of
that. Another trouble recently has been
—I would like to draw the attention of
the Government—that permits are reck-
lessly issued.

On some routes there is business only
for one or two buses, but permits have
been given for 10, 15 or 20 buses with
the result that the man gets a turn once
In a week or so. If all the facilities
that are provided under this Bill are
to be given to the driver of that one
bus, I doubt if that man who somehow
or other got a permit for running the
bus and gets a turn to put his vchicle
on the road once a week or so will be
able to run the bus on that route.

So, this piece of legislation cannot
help. It will rather confuse the issues

and will bring difficulties to so many

small bus owners that it will completely
ruin the transport on the rural side.

We have not arrived at a stage when
people are very anxious to run the buses
in the rural side, particularly in rough
areas of the rural side, and they have to
be encouraged. Of course, the conditions
in the cities are different where big
transport companies are running their
buses. So far as the cities are concerned,
the spirit of this amendment is all right,
but my friend should not forget the
conditions in the rural side.

But the difficulty is there because
millions of persons throughout the coun-
try are employed in this transport busi-
ness and their fate, their comforts, their
amenities and their lives are not as
happy as they should be. My friend
has suggested that there should be com-
pulsory insurance for these workers.
But there are so many things which
have to be examined, what facilities can
be given to these workers and what can-
not. All that cannot be done now look-
ing to the nature of the work. It is
only possible to help the transport wor-

+ kers when Government nationalises it.

So, I submit that this Bill will not
help in any way to ameliorate the con-
ditions of the transport workers. The
only remedy lies in the immediatc na-
tionalisation of the transport system of
the country.
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Shri A. K. Gopalan (Cannanore): |
only wish to add a few words to what
has been said by the Mover of this Bill.

My friend said just now that there
should be nationalisation of transport
and then only all these evils can be
remedied. We are also not against na-
tionalisation of transport. But I have to
point out to my friend that there are cer-
tain States in India where transport has
been nationalised where the condition
of the workers is not any the better.
Conditions in the different States where
transport has been nationalised, as for
example Madras and Travancore-Cochin
State, are different. There must be cer-
tain statutory provisions so that there
may be uniform conditions. Nationali-
sation of transport is, of course, good,
but before that something has to be
done because it is this section of wor-
kers that has been neglected for which
nothing has been done for the last so
many Yyears.

Road transport occupies an important
position in the development of the eco-
nomy of our country. It can provide
transport at a cheap rate to the remote
areas. We have set apart some amount
in the Second Five Year Plan for trans-
port. So, it is very necessary that the
condition of transport workers should
be looked into.

The British were not interested in °
road transport. They did not care for
it because their interest was only to
supplement railway by road - transport.
The railway being a dominant British
concgmn, it got patronage from the
Government, and road transport was.
neglected. That was the reason why they
enacted a law called the Motor Vehicles
Act of 1939, Before transport is nationa-
lised this Act of 1939 has to be substi-
tuted by another Act.

There are two reasons for this. Sec-
tion 65 of the Act of 1939 provides for
54 hours of work in a week and 9 hours
a day. Workers in other factories do
not have to work for 9 hours a day.
Not only that. There is also a spread
over, so that before starting and after
finishing the work the worker has to
spend some time, so that the over-all
time comes to about 12 hours a day.

The second reason is that arbitrary
powers have been given in the Act of
1939 to the police, so that it is impos-
sible to run the buses. On any small
issue saying that the speed is more or
that the break is not good, they camr
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stop the running of buses, with the re-
sult they have to be bribed from top
o bottom. A person who owns about
ten buses told me that he has to spend
rcgularly Rs. 120 per day because he
has to bribe cverybody. It he does not
do that, he will have to spend more
money. So, this is misused also. They
can spend some money and get favours
under this Act.

So, these powers given to the traffic
and police constables may be taken away
and some other administrative body
may be set.up.

In many cities even where there is
nationalisation, ordinary laws applicable
to other workers like the Industrial Dis-
putes Act and the Payment of Wages
Act, are not applicable to the transport
workers. That is another reason why
this Bill has been brought.

1 understand the difficulty mentioned
by my friend about small motor owners,
but this practice can be adopted, which
has been done in other parts also, of
20 or 30 people forming a union 8o
that the expense of the union as a whole
will be less than what otherwise the
men will have to incur.

My next point is in regard to the
provision of rest-houses. In the interior
parts of the country—I can speak for
my part of the country—very often, the
buses have to halt at places where there
will not even be a tea-shop where the
driver can have some tea. Sometimes,
the drivers and conductors have to sleep
for the night also in those very places.
And as you know, they will not be able
to sleep well in those interior places,
because the mosquito trouble might be
there, the area might be a malaria-ridden
area and so on. In the absense of any
rest-houses in those places, the drivers
and conductors are obliged to sleep in
the open; this not only affects the health
of the transr;ort workers, but also the
running of the buses and the safety of
the passengers. It is very necessary there-
fore that there must be rest-houses pro-
vided at the terminii for the convenience
of the transport workers.

~ T now come to sickness leave and
sickness benefit. In other countries, there
are sanatoria where the transport wor-
kers and the railway workers are com-
pulsorily asked to go and take rest for
at least one month in a year. Similar
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benefits should be extended to our wor-
kers also. This is what has been provid-
ed for in clause 16 which reads :

“....every transport worker
shall be entitled to obtain from his
employer sick leave with full wages
for a period of fifteen days and half
wages for any period over fifteen
days and upto one month provided
a qualified medical practitioner cer-
tifies to that effect.”

The benefit of the provident fund and
gratuity also should be extended to our
transport workers. The Bill seeks to
provide that the provisions of the Em-
ployees’ Provident Fund Act shall be
made applicable to the transport wor-
kers. A similar provision has been put
in for gratuity also. As the Mover has
Eointcd out, in the transport industry,

uge profits are being made, and there-
fore, these benfits can easily be extended
to the workers.

There should also be compulsory in-
surance of all motor transport workers.
As has been stated in the memoran-
dum regarding delegated legislation,
there are greater chances of accidents in
motor transport, and therefore it is
necessary that all transport workers are
insured. The rules for the same relating
to premium, periods of contribution etc.
may be framed after full consultation
with all parties concerned.

These arec some of the important
points to which 1 would like to draw the
attention of Government. Either they
should accept this Bill, or they should
bring forward their own Bill making pro-
vision for all the important benefits to
be provided to motor transport workers.
Road transport workers have been neg-
lected very much for a long time, and
it is therefore high time that Govern-
ment do something for them.

It was when the Britishers were there
that this Motor Vehicles Act of 1939
was passed. And there are so many
loopholes in that Act. Some of its pro-
visions also run counter to the provi-
sions of some of the Acts that we have
passed after 1947. Today we are an in-
dependent country and we are thlnkmg
of national reconstruction. I woul
therefore request Government to consi-
der the question in a new light, and
either accept this Bill or bring forward
their own Bill embodying the provisions
of this Bill.

{SHR1 BARMAN in the Chair]
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accepting this piecemeal legislation when
a comprehensive legislation is likely to
come....

‘Mr. Chairman: Just a word. The
Government side and the Mover of the
Bill together would need about half an
hour and we have just got three quarters.
of an hour left, within which time I wish
to provide for a Member on this side
also. I would request the hon. Member
to be short in his speech. Further this
is a simple Bill and it has been very
thoroughly discussed.

Shri Nambiar: Very well, Sir. We
heard about this comprehensive legisla-
tion that is yet to come. I discussed the
same thing some two years back during
the Budget time and the hon. Minister
for Transport was kind enough to say
that the whole question was under consi-
deration. Of course, we hope that the
question will be considered by the next
Parliament which is to come by the
beginning of next year. There is no rea-
son why the Government should not
come forward with a legislation which
would accept the minimum elementary
rights of a worker. When every other
section of the workers in the country,
I mean the industrial workers, has got
provision under one law or another to get
the minimum rights accepted, why
should the road transport worker suffer
Is there a justification or reason for
denying these elementary rights ?

As regards working hours, the demand
of the Mover is that seven hours per
day may be accepted. But unfortunately
it is nine hours now and that is the sta--
tutory provision at present. The Mover
may perhaps be thinking of having a
compromise if at least it could be re-
duced to eight hours per day. Even in
that respect, the Government is not
prepared to accept it. In the year 1939
the Intermational Labour Conference
definitely ruled and even advised that
the maximum may be 48 hours per
week, that no driver may drive for any
continuous period of more than five
hours without a break, that there should
be a day off in a week. Unfortunately.
even the Government could not think
it fit to accept the recommendations of
the LL.O. They say that they are pre-
paréd to accept it, if it is so, in other
matters, but with regard to labour in
particular, they have not got a good:
heart. I need not go into the details of
the socialistic pattern or by whatever
name it is called—now it has come to
be known as socialist pattern at the
Amritsar Session, that 18 the change
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from the Avadi Session to
Amritsar Session and it may change
into communism one of these days...

Shri_ Venkataraman (Tanjore): And
you will be unemployed then.

Shri Nambiar: We will join together.
Unfortunately, nothing is done towards
reducing the minimum working hours
for a driver. As a passenger I have under-
stood what is a journey in a bus like.
In New Delhi, to travel in the peak hours
in the morning or in the evening, the
driver of a big bus like the Pullman
Bus with its diesel engine, has to struggle-
very hard, and it is an agony to sec
the suffering of the driver. He works
for eight hours and even then he is not
given the right to claim rest. In Madras
City, T know that in peak hours the
conductor naturally could not collect the
money from the passengers. He cannot
move about. As a passenger travelling in
the bus for half an hour in the evening,
I know I had to take rest for about 24
hours. This is as a passenger....

Shri K. K. Basu (Diamond Harbour) :
If you leave back any of your clothes. ..

Shri Nambiar: Not only clothes, but
personal property also is lost. I am not
exaggerating at all. Everyone of us has
experienced this in the cities like Madras,
Delhi, Bombay or Calcutta. In these
circumstances, think for a moment about
the condition of a conductor, and also
think for a moment about the condition
of a driver, There must be a human
heart to accept the sufferings and giving
them thc minimum legitimate rights.
That is what I expect of the Govern-
ment to do. They may say that a com-
prehensive legislation is going to come,
that the labour panel is under discussion
and that they are thinking of so many
things. But we do not want all these
empty promises. So far as the road
transport worker is concerned, we want
something ready in our hand straight-
away. We have suggested certain im-
provements through these amendments
and the Mover has very carefully and
very moderately claimed these things.
Let us look into the position.

He says that there must be seven
hours of work per day. With regard to
the security of service, I submit that the
road transport worker has no security
of service. I have not heard of a case
where a bus driver or conductor, under
normal conditions gets back his job
after he is discharged for any reason
that his employer gives. Even in the
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State sector it is so. I have once attend-
ed a conference of road transport wor-
kers in Trivandrum. There, I have heard:
for hours and days the workers speaking,
about the conditions prevailing there.
That is supposed to ge an advanced
State where transport is on a better
footing. If that is so there think about
the private owner who does not give
even the minimum rights. Therefore,
security of service has to be ensured in
whatever manner it is possible. Whether-
Government accept this amendment or
ngt. they should give a guarantee to that
effect.

I also support the proposal to give
some weekly rest for the driver and
other workers. Every day he has to work
in shif Holiday is a thing which he
cannot know. It may be Deepavali, Holi
or non-Holi day but for the transport
worker every day is a working day. It
is our duty to see that he gets somec

aid holidays in a year. He gets no
onus, no gratuity, no house, no hospi-
tal and no protection. He gets victimis-
ed. He gets challaned by the police for
anything, for putting a cap or not put-
ting a cap, for driving right or left, for
stopping or not stopping. That is the
state of affairs and it must be changed.
Four lakhs of Indian workers are on
the road—half the number of railway
workers. At least in 1956, after seven
years of Independence, they should get
their rights. Therefore, the hon. Labour
Minister and the hon. Transport Minis-
ter who are conspicuous by their ab-
sence today—there is the Deputy Minis-
ter of Labour who is concerned
—1 am  told—with trade unions
in this country—should have some
sympathy and a kind heart for the poor
worker and do something for accepting
this Bill at least,

Shri Venkataraman: I have the greatest
sympathy for the idea underlying this.
Bill.

Shri Nambfar: Very good.

Shri Venkataraman: I congratulate my
esteemed friend, Shri Vittaerao. for
the pains he has taken in preparing a
fairly comprehensive code which would
benefit the transport workers. As early

, as 1948, our esteemed friend, the them:

Minister of Labour, Shri Jagjivan Ram,
promised that one of his first duties.
would be to introduce legislation govern-
ing l.l'? conditions of employment and’
other Iacilities for transport workers. It
bas also been pointed out by several
speakers before me that we are members
of the JLO and we are bound in honour,
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[Shri Venkataraman]

if npt by the ratification of the con-
‘vention, to enforce those conditions ac-
cepted by the ILO Convention in regard
‘to the transport workers. So far as the
Government and the Congress Party
are concerned, there could be no differ-
ence of opinion on this question, parti-
«cularly on matters relating to labour.
welfare,

Shri Rao has tried to put in a number
of things in an Act which is not really
intended to cover all thosc conditions
which are necessary to secure welfare of
labour. In my view, it is necessary that a
-separated Bill like Plantation Labour Act
should be brou_ght forward for the trans-
port workers. The reason for agseparate
Act of this kind is obvious. The nature
of the dutics of the transport workers
-differs very widely from that of the in-
-dustrial worker in a factory or for that
matter a commercial employee in a firm.
Certain prerequisites for proper legisla-
tion have to be examinecf and decided
upon,

As T may not have much time, I will
only refer very briefly to one or two
things. In a factory we say the hours
of work are eight. It commences from
8 in the morning and goes till 12 in
the noon and then after a break, let us
say, from 1 to 5. Actually the time dur-
ing which the worker attends to his duty
is taken in the calculation of the hours of
work. But so far as transport is con-
cerned, if you take the case of a bus
driver, the time that is necessary to clear
in the bus and start it comes in. He
has to do all the preliminary work and
‘that time will have to be cal-
culated as part of the work or part of
the time for the transport worker.

In 1940 in the State of Madras we
had a very big industrial dispute bet-
ween the workers in the transport ser-
vice and the q_r,ivate owners of the bus
at that time. They insisted that accord-
iing to section 65 of the Motor Vehicles
Act, the time that a driver was actually
at the wheel alone would be calculated
as the hours of work even though he
had to do at least half an hour’s preli-
minary work before he could start the
bus. In those days we had charcoal
buses which required a little more time
and it took at least 45 minutes before
the man can take the wheel. These are
peculiar problems to the transpert in-
dustry and so we cannot, straightaway
‘by saying that the hours of work should
‘be reduced to seven hours, do real jus-
tice to the transport worker.
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Then the transport worker is going
from one place to another place or he
may not be able to return to his home
on the same day. Then the time he is
necessarily obliged to keep away from
his home will have to be accounted as
part of the time which he is on duty
and necessary provision has also got to
be made for that kind of contingency.

We have a number of other problems,
as for instance, the constant clash bet-
ween the traffic department and the wor-
kers. My friend, Shri Nambiar, refer-
red to the constant irritation that is
provided by the police to the employees
in' the transport service. We know of
very many cases in which the transport
employees are harassed on account of
cither a faulty vehicle which has been
given to him by the employer or on
account of any petty bickerings the
police may have against the employer.
We have to safeguard the rights of the
transport worker in very many more
ways than we generally do in a factory.

As the time is short, I would wind
up by saying that the Bill is, as brought
by my esteemed friend, though very
good in its intention, will not serve the
purpose which he intends it to serve.

An hon. Member: Improve it.

Shri Venkataraman: It is up to the
Government to bring forward a com-
prehensive Bill dealing with all aspects
of the conditions of employment of
trangport workers.

[ am quite sure that the Government
will give an undertaking.

Shri Nambiar: In this session ?

Shri Venkataraman: 1 would join my
friend in insisting that it should be not
only in this session but even tomorrow,
if it is possible, but it is subject to the
i i Government work. It
should be done as early as possible. 1
support the principle of the Bill and 1
would urge on the Government to give
an undertaking that a comprehensive
Bill dealing with the conditions of em-
ployment of the transport workers would
be brought forward as early as pos-
sible,

The Deputy Minister of Labour (Shri
Abld AlD): It seems there is some con-
fusion in the minds of some hon. Mem-
bers with regard to the administration
of thisfparticular subject. The Labour
Minister is in charge of this subject and
not the Transport Minister. The amend-
ing Bill whichf has been mtrgduced by
the Transport’ Minister pertains to the
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regulation of traffic, licensing of vehi-
cles and driving licences. Thef Trans-
port Ministér has nothing to do with
the matters connected with labour.

proposed in
the Bill unde
that this mafter has been under consi-
deration of Goveynent for more than

About the lgmendment

two years. In 1954ffthere was a question
in Rajya Sabha alo and there 1 myself
promised that wg were ourselves think-
ing of bringingf forward a Bill which
would contain ¥ provisions with regard
to the subjects which have been mention-
ed in the Bill unde; consideration. Much

has been done since then. It is not that

Bilffwas introduced by Shri A. K. Go~-

thiz\matter has been taken up after th

palan or after the present Bill ;which
has been introduced by Shri T. B./ Vittal
Rao. The Bill which we propose to
bring forward will contain mos} of the
subjects mentioned in the Billsof these
two hon. Members, like hours’of work,
rest period, spread-over, weekly, day of
rest, overtime, medical facilitiesf welfare
amenities like canteen, rest houses, re-
creation facilities and provision of uni-

form, annual Jeave with pay, sick leave, |

[

minimum agef for employment, medical
examination of young persons and other
special provisions for such pegsons. This
item has already been placedbefore the
Standing Labour Committee which is
scheduled to meet op the 10th Qf April.
As 1 have said on [ previous occasions
also, labour being a concurrent subject,
the Government of India has to congplt
the State Governments with regard]to
any amendment which we may be bring-
ing forward in the existing enactments
or in new Act,

Also we havefto consult all the in-

terests concerned as we have given such
an undertaking. This matter has becn
discussed for morefthan two years, at
various levels, a it is necessary to
devole some morc time to it. Shri Nam-
biar askedfwhether a comprehensive Bill
could be "brought forward in this ses-
sion and my friends Shri Venkataraman
said he would happier if it could
be done. But the Sabha may remember
that a very importgnt Bill concerning
the amcn?ment tqf the Industrial Dis-
putes Act which hds been introduced by
us in September has not up to this time
come forwardf for discussion here.
Again, more than three dozen Bills are
pending. So, satisfaction cannot, bc at-
tained only by the introductionfof this
Bill. It should also be passed. 'Because
of delay in pgssing of legislation here,
we also arc af bit slack in introducing

discussion, I may submit °

J

r~
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Bills. So, 1 may request the hon. Mem-
bers who are the Business Advisory
Committee tof become a little more
realistic and "resolve to have shorter
number of hours,for consideration of
the Bills so thatfthere may be some
movement of the’ Bills towards quicker
legislation.

Much has, been said about payment
of taxes. do not know how these
things are inter-related. Taxes are paid,
aftgr all, by the passengers. Of course,
aymy good friend, Shri Venkataraman

1d we have complete, full, sympathy
with the suggestions which have been
made and af this matter should be
taken up actively. I hope hon. Mem-
bers opposite are convinced that we are
proceeding with/sufficient speed and it
would be possible to introduce a Bill
before long and that it will also be pos-
siblefto pass the Bill with good speed.

Some hon. Members have been say-
ing that no Act in India is applicable,
to the workers in the transport industry.
It is very surprising. They know that
isputes Act is applicnbleﬁ‘

Wages Act is applicable to them. The
Workmen's Compensation Act, bout
which Shri-R-R. Shastri made afrefer-
ence, is also applicable to them.” One
hon. Member was saying thay in Bom-
bay there is no safeguar for!bese wor-
kers if they are victimised. The Bombay
Industrial Relations Act is applicable so
far as the B.ES.T. workery) are con-
cerned. Any worker who has # grievance
need not go to the Government for:
reference of the mattegf'to an adjudica-
tor. He can go direct to the labour
court and get the matter decided there.
The workers infthe transport industry
are highly organised and are sufficiently
intelligent. I was simply amazgd when
I was hearing the Members[o posite
saying that they were badly tredted. Hon.
Member Shri Nambiar said that he has
been told that I wasjfconnected with
labour movement. Yes, 1 was connected
with transport workers also.

Shri Nambiar: Very glad.

Shri Abid Ali: I was connected with
the transport workers for a long num-
ber of years. My feeling is, as I have
submitted, the workers n this industry
are very highly organised and it will be
very difficult for any one to misbehave
with them. Not only thc BEST but the
State transport in the whole State of
Bombay is very well organised and the
workers have got protection of several
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Acts. They have got a good union of
their own. Some hon. Members said
that they are low-paid, this and that,
though it is a nationalised industry
there. But, as a matter of fact, when
the private buses were taken over by
the State Corporation in Bombay, some
of the employees of the previous mana-
gement got more than double the wages.
‘Though it may uot have been favour-
able to a great axtent, in other States
the workers have been considerably bene-
fited. In Uttar Pradesh also, they are
sufficiently organised. In Punjab, the
transport workers are well organised.

An appeal has been made that wor-
kers should be given provident fund
benefits. Of course they should get it.
The workers in this industry also should
get all the benefits which the workers
in other industries are getting. There
is no doubt about it. There cannot be
‘two opinions on this question.

The Provident Fund scheme which
we are making applicable to other in-
dustries will be made applicable to the
transport industry also even before the
Bill, which we propose, is introduced in
this Sabha. But it is not that the workers
in the transport industry are not get-
tling provident fund benefits today. A
large number of them are enjoying that
benefit. Maybe that some small em-
ployers here and there may not be pay-
ing. But I know, as a matter of fact,
that there are a very large number of
transport workers who are benefited by
the provision of provident fund enact-
ments, both directly and indirectly.

Shri Velayudban (Quilion cum
Mavelikkara—Reserved—Sch.  Castes):
It is not so in Travancore-Cochin.

Shri Abid Ali: That is unfortunate;
it is because the leadership there is not
good. Workers there are not organised
on prcyaer lines. If they are organised
and led on trade union lines, they will

et what is legitimately due to them.

%ut, they go about shouting in the streets
about matters which do not concern
them directly.....

Shri Velayudhan: During the last tour
of the Minister, could he find amy pro-
per leadership there ? Could he himself
-create any leadershii? Is the hon. Minis-
ter aware that we have got one of the
best transport unioas in the Travancore-
Cochin State ?

Shri Abid AH: I am not vyielding,
because time is very short and I have
to say much. I was only saying it so
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far as political exploitation was con-
cerned and not about the Trade Unions.
That is my opinion; he may not agree
with me. .

Shri Nambiar: It may be your opinion,
but it is not a fact.

Shri Abid Ali: With regard to this
particular amending Bill, section 65 is
sought to be amended. As the hon.
Member Mr. Venkataraman said, this
is not the proper place to bring it in.
I have already promised a separate Act
containing most of the provisions about
which 1 have made a reference.

With regard to the 1.L.O. Convention,
the question was asked as to why we
have not ratified it. The reason is simple.
We have not ratified it, because there
iS no enactment at present in India
which takes care of the provisions of
the Convention. Unless we have an
cnactment to see that these are imple-
mented, there is no use ratifying the
Convention. After the Bill which we
are bringing forward becomes law,
consideration will be given to the rati-
fication of the Convention.

Shri Nambiar:
leadership. ?

Shri Abid Ali: A memorandum was
received from the Indian National
Transport Workers' Federation some tinme
back. If was received long before the
hon. Member introduced his Bill. A
reference was made to that memoran-
dum by some hon. Member and there-
fore I am giving this information. What-
ever has been stated in that representa-
tion is also receiving the consideration
of the Government.

Is it because of bad

Shri Nambiar mentioned something
as to what should be the cap and so on.
Certainly the Bill which we are pro-
posing to bring forward will not ‘take
care of these things, because these are
matters of discipline and are connected
with what is mentioned in the main
Motor Vehicles Act. Certainly, as far as
the discipline side of the drivers and
conductors is concerned, we want it to
be maintained.

1 hope that after the assurance I have
given, namely, that we ourselves are
thinking of bringing forward an amend-
ing Bill before long containing the pro-
visions which have been mentioned by
me, the hon. Member will not press for
the consideration of this Bill.

Shri T. B. Vittal Rao: Mr..Chairman,
I have heard the hon. Deputy Minister's
reply and also the speech of my friend
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Mr. Venkararaman with close attention.
Yesterday, in the course of his reply
to the debate on the President’s Ad-
dress, our Prime Minister talked about
the international status of our country.
May I ask the hon. Deputy Minister
how our delegates—both workers and
‘Government—would feelin the Interta-
tional Labour Organisation session when
‘the question of the ratification of the
1.L.O. Conventions or the adoption of
the 1.L.O. recommendations comes up?

Shri Abid All: Our position there is
‘respectable as compared to many other
advanced countries with regard to rati-
fication and implementation of conven-
. ‘tions.

Shri Velayudhan: Why not compare
with ourselves instead of with other coun-
tries?

Shri T. B. Vittal Rao: 1 hope the
Labour Minister will attend the session
this time. Whenever this question is
taken up, the Director-General as well
as the other members impress that the
‘Conventions should be ratified. Other-
wise, there is no use of passing this Con-
vention or adopting any recommenda-
tions if the member-countries are not
going to imrlement them. In a way our
international status will depend upon
- what respect we have for these interna-
tional organisations and their resolutions.

The Deputy Minister referred to cer-
tain Acts being applied to the workers.
I am aware of that fact, but those Acts
are applied only for the employees in
the nationalised industries. The workers
in the private enterprises do not get the
benefits of these Acts. Of course in
Hyderabad State, they are applied. But in
‘the other States, there is a regular, re-
<urring and continuous dispute between
the bus-owners and the workers. There
is no security of service for the workers
and if any worker organises a union and
submits representations, he is sacked.
‘We cannot deny that these Acts are not
enforced in the private sector, except
in some big companies like the T.V.S.
in Madras. But, by and large, these
Acts are not enforced in the private
sector. I will ask the hon. Deputy Minis-
ter whether there are any inspectors who
go and check up the conditions in the
private sector ? 1 have not found any
inspector, labour commissioner or con-
ciliation officer going about.

Shri Abld Ali: The workers_and their
union representatives come to us.
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Shri T. B. Vittat Rao: All these
things happen after long agitation. Mr.
Venkataraman referred to the assurance
given by Shri Jagjivan Ram when he
was Labour Minister. When that assur-
ance was given, we were having a mixed
economy. But now an assurance is given
by the hon. Deputy Minister after the
Government have declared the establish-
ment of a socialist pattern of society
as their goal; we will see how soon the
assurance is implemented, because it is
made after having a second Five Year
Plan and the socialist pattern of society
as our objective. 1 have got a very bit-
ter experience of these assurances. In
1948 there was a non-official Bill
brought forward by an hon. Member,
Mr. R. K. Sidhwa, belonging to the
Congress Party. Then also, an assurance
was given that the Government was
considering the matter and would very
soon bring in a legislation for the en-
forcement of the Provident Fund Act.

What has happened? The Provident
Fund Act was passed in 1952. Imme-
diately after it was passed, in 1953 an
amendment was brought modifying the
original Act. Certain industries were
removed from the Schedule under the
original Act. About the police julum
against the drivers,—I understand the
unions are strong and it does not hap-
pen in the cities—even in the nationalised
services in the villages, they are subject-
ed to maltreatment by the police. So
many cases have been there. We have
gone on strikes, token strikes, lightning
strikes for 4 hours or 6 hours to bring
it to the notice of the Ministers there.
It is not an exaggeration; it is u fact.
This is happening in the rural areas.

My hon. friend over there said that
some operators will become unemp!%)l'ed.
But, the statistics show otherwise. There
are a very few such operators, not
millions as he said, who will not be
able to observe all these things. There
are 45,000 operators all over India.
Buses have got to be registered, and
lorries have got to be registered. We
know the figures. There are monopolies
which have got 50, 100, 200, 300
vehicles. The gmall owners are very few.
In those cases we could do something.
Or they could sell their buses and go
in for an alternative employment. I
agree with Shri Venkataraman that the
Bill that ] have brought needs to be re-
drafted, etc. We can do all that improve-
ment in the comprehensive Bill which
the Minister is going to bring. Since
1953, we have been hearing this com-
prehensive Bill. As the Deputy Minister
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admitted, it has been here since 1954, 1
would appeal to the Minister, as an
carnest of the promise to bring a com-
prehensive Bill, to accept this modifi-
cation at least now.

Shri Nambiar: To start with; then
the comprehensive Bill will come.

Mr. Chairman: The question is:
“That the Bill further to amend

the Motor Vehicles Act, 1939 be
taken into consideration.”

The motion was negatived.

DEMANDS FOR SUPPLEMENTARY
GRANTS

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
On behalf of the Finance Minister, Shri
C. D. Deshmukh, 1 beg to present a
statement showing Demands for Supplc-
mentary Grants in respect of the Bud-
get (General) for 1955-56.

Some Hon. Members: Was it on the
Order Paper?

Mr. Chairman: It is not in the Order
Paper. Because of its urgency it is
being placed. It will be circulated and
consideration will come up later.

SHRI KASHI VISWANATH
MANDIR BILL
MANDIR BILL

Shri Raghunath Singh: (Banaras

Distt.—Central): Sir I beg to move:
“That the Bill to provide for
the better administration and gover-
nance and for the preservation of

Shri Kashi Viswanath Mandir,

known as the Golden Temple of

Banaras, be taken into considera-

tion.”
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“Place of public worship” means
a place by whatever name known
which is used as a place of public
worship or which is dedicated to..

etc.”
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